
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No. 	502 of 1990 

DATE OF DECISION13/12/1994.. 

ishwirbhaj Rmcha rid Parmar 

ahri P.K.Harida 

Versus 

Union of India and ors. 

Shri i'J.S.Shevde 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. V.Radhakrishnan 	 ernber(;) 

The FIon'ble :M. Dr.P.i.xenci 	 1ember(j) 

1. Whether Reporters of local papers may be allowed to see the Judgement ? 1 
I. To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement 
 

Whether it needs to be circulated to other Benches of the Tribunal? 



Shri .hwarbhaj Ramchand Parinar, 
36,5udarnd Society, 
bahirid Shilpa wokociety, 
Sabarmati, 
I r I c' - 1-. CLi Li LJ..LLp 

hmedbd. 	 .. .Applicant. 

(AdvocaLe 

Vets us 

Union a Xndia, 
Secetary, Ainisry of Raihays, 
Rail Bhavan,New Delhi. 

Divisional Railway 'Iariager, 
iestern Railway,prathpnagar, 
Vadodara - 390 004. 

Sr.Dtvis±onai Electrical Eningeer(p, 
western Railway, 
Pratapnagr, 
Vadoda.ta - 390 004. 	 ...Respondets. 

(Advoca t.e 	Mr.N..Shevde) 

OEL JUDGE 

2.A.NO. 502 OF 1990. 

Per 	; Han' ble ir.V.Radha)çrjshna 	: Mernber(A) 

On instructions fran his client Mr-P-K.Handa  
seeks permission to withdraw the 	Permission granted, 

O.A. stands disposed of as withdrawn. No order as to costs. 

Dr .R. Saxena) 	 (V.Radhakrjshrian i(lernber (j) 	 Mernber(A 

ajt. 
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h 	 f02 wh.jc-i purk os , th 
Plicdnt shojd 	040 	d"Iitiorlai cojy2 
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hitt) 	 • V. 	Lhri. i, 

V1c Chi1rnj 

I 	 Io 	pp1jcant , snt 
sick flOte.djouLrl. 	to 26.2.93. 

/ L-) 

mo 	(j) 	 Vice Chu jImen 



in 	502/00 

AfE 	OFFICE REPORT 	 ORDERS 

' I, 	 The learned advocates for the parties are 
6.2.931 

esent. The learned advocate for the applicant 

supply the copy of the R.A. in the office with 

week and then the off iceL  issue notice to the 

spondents returnable by 23rd March, 1993. Call 

23rd March, 1993. 

V.Radhakr ishnn) 
Member (A) 

(R.C.Bhatt) 
Member (J) 



for the applicant. call on 16-4-93. 

/L • 

(V. 	IHNN) 

Admn ,jj ember 	 Member (J) 

'V 
o 	 () c cc ) 

\ 

DATE OFFICE REPOrT 	 ORDERS 

ion'b1e 3hri R.C. iha t Merifoer Jaicia1 is he 

party to he order sought to be reviewed. he 

ina ter be ierefore olaced befoe the 3er1ch 

consis L'ing Of Hon'ble lamber. AdjDrto 

25ch Marh 1993. 

Ar  k 	H 
(V. Radhaishnan) 	 (L.BJ Larel) 

ilembar (A) 	 Vice Cbajrrran. 

26.-. 3-9 3 
	

This }.A.is for final heafing and not for 

preliminary hearing, So Office to put this 

matter in the columns for final hearing, 

showing the name of 1ir.Shevde for the resp 

Hence, the matter is adjourn to 16-4-93. 

The respondents to file reply before that 

date with a copy 09 to the learned ddvocate 

*sS 



mom 

(ii. x.KolhatkaL) 

Admn .Member 

*53 

(R.c .Bhatt) 

- 

Pc / ¶c / C 	- 

DATE OFFICE REPORT 
	

OR D E RS 

16-4-*3 
The i-egistry ought to have shown this R.A. 

in the column of hearing of R.A. and not 

in the column of final hearing of O.A. 

No reply is filet by the respondents. Last 

chance is given to the respondents to 

file reply by 11-5-93 and they should 

suppl 	in advance copy to the learned 

advocate for the applicant. The Registry 

I"also to be traceed out the second 

set. (Duplicate file). 

call on 11-5-93. 



3/91 In D.A. 502/50 

DATE OFFICE NEPORT 	 ORDER S 

:1.9.53 	 There i a leave coLe of hr.i.T<. 

leaimed 	vocete for the ap2.Licant. Hence the 

(f j.urfle 	to SStt1 .Urio, 1993. 

(I..Ko1hatkar) 
Irmber (A) 	 Fieriher (J 

* 

29-6-3 This is a Division Bonch matter, hnc 

the mattr is aajournd to 22/7/93. 

Mmber(J) 

ss 
kIEARI Io ADVOCATE FOR TMI 

APPUC*NT 	D RESPO1(D 
GSeL Otoa PRONOLJNcL N Orho COMY. 

AL-/7 
(fi. C. k4elfi 


